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(v) Re decision of Bangladesh Government to
Sell properties of Indians in Bangladesh

SHRI CHITTA BASU (Barasat) : The
Government of Bangladesh have decided to
sell by auction or otherwise dispose of their
property by the end of this month.

When Indo-Pakistan war broke out in
1965, the Pakistan Government enacted the
Defence of P. kistan Ordinance and made
rules thereunder for taking over property of
Indians in Pakistan as enemy property. The
custodians were to manage the property
vested .in them but the ownership did not
vest with them. But with the end of the war,
following the Tashkent Accord, Pakistan
did not release the vested properiy to the
original owners,

Bangladesh emerged as a separate Inde-
pendent nation state in 1971. There has
never been any war between Bangladesh and
India. On the contrary, there exists a Treaty
of Friendship between the two countries. So
there is no longer any scope for taking cver
fresh Indian property in Bangladesh and
treating the same vested enemy property.
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One should also take note of the fact that
Pakistan Government took over some Indian
property in East Pakistan, but not the
properties of which the Bast Pakistan
residents were in possession though som
their co-shares had gone to India and become
Indian citizens. The Bapgladesh Govern-
ment has directed its Revenue authorities
to search out all such properties and take
over them as vested property.

This actien means the loss of thousands

crores of rupees worth property by Indian
owners, and also eviction from their house-

steads and agricultural lands of millions of
Hindus and other minorities.

1 demand that a statement may be made
by the Minister of Ixternal Affairs in this
regard. .

SHRI SOMNATH CHATTERIJEE

(Jadavpur) ; It is very important, Sir. 1 hope
somebody takes note of it.

(vi) Need to Check Uncontrolled Mining in
Saur Valley in Pithoragarh
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[SHRI CHINTAMANI PANIGRAHI in
the Chair)

(vii) Need to Apply Laws Relatiog to Minimum
Wages and Working Conditions to Bidi
Workers

SHRI MADHAVRAO SCINDIA (Guna):
Chanderi, Guna, Sagar, Damoh, Jabalpur
and Raipur etc. are big centres of bidi
industry in M P. Lakhs of workers, including
a large number of women and children are
employed in it. These workers are, however,
an exploited lot. Though they are busy from
dawn to dusk in rolling bidis, the wages they
receive are quite low. A fairly large number
of bidi workers become victims of tuber-
culosis and tend to develop hunch-back
tendercies. The condition of bidi workers
scattered in rural areas is still worse. They
are at the mercy of ‘sattedars’ who act as
agents of bidi units. They supply tobacco
and tendu leaves to rural bidi workers and
assess the quality of the bidis produced.
They invariably reject at least ten per cent of
a worker’s output as ‘sub-siandard’’ and thus
deprive him or her of full payment for the
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output. Not much effort has been made se

far to free the workers from the stranglehoid
of satterdars, as the Bidi Kings do not want
to discontinue the Sattedari system. It
enables them to escape responsibility for
paying fair wages and providing various
facilities to workers.

I, therefore, urge upon the Government
to take steps to ensure that :—

(i) the laws regarding minimum wages
and working conditions are enforced
in bidi-making establishments ; and

(i) the cooperatives of bidi-workers are
set up to enable them to get adequate
return for their labour.

(vii) Non-availability of Drinking Water and
Electricity in Bihar
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